
NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI 

Company Appeal (AT) (Insolvency) No. 1051 of 2020 

 

In the matter of: 

 

Cogent Engineers Pvt. Ltd. (Under CIRP)  ....Appellant 

Vs. 

Karmic Energy Pvt. Ltd.        ....Respondent 

 

Present: 

 

 Appellant: Mr. Kairav Trivedi, Advocate 

Respondent: Mr. Gaurav Adusumalli, Mr. Ashish Yadav, Advocates. 

 

ORDER 

(Through Virtual Mode) 

 

10.12.2020: Faced with the query as to how the appeal would be 

maintainable in view of the mandate of Section 11 (a) of the Insolvency and 

Bankruptcy Code, 2016 as the Corporate Debtor is admittedly undergoing 

Corporate Insolvency Resolution Process, learned counsel for the Appellant- 

Resolution Professional Mr. Kairav Trivedi offered to withdraw the appeal. The 

appeal is accordingly dismissed as withdrawn. 

 

[Justice Bansi Lal Bhat] 
Acting Chairperson 

 
 

[Dr. Ashok Kumar Mishra] 
Member (Technical) 

 

 
[Shreesha Merla] 

Member (Technical) 

 
AR/g 


